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IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

NEW DELHI

ORIGINAL APPLICATION NO. 434 OF 2022

IN THE MATTER OF:-

GURUDWARA MANAK TABRA PRABANDHAN COMMITTEE THROUGH ITS

PRESIDENT. ...Applicant
Versus
STATE OF HARYANA AND ORS. ....Respondents
INDEX
Sr. No. Particulars Page No. | Ahnexure
1. Reply on behalf of respondent by 1-11 -
Sh. Sudhir Mohan, Regional Officer,
Panchkula on behalf of Respondent
no. 1 & 2.
2. Copy of mining department report 12 R-1
dated 07.12.2023
3. Copy of Naib Tehsildar report dated 13 R-2
18.01.2024
4, Copy of site plan 14 R-3
5. | Diwan Screening Plant 15-16 R-4
Copy of siting criteria report
6. Copy of granted CTO dated 17-19 R-5
06.01.2018
7. Copy of verification report dated 20-26 R-6
16.01.2024 along with photographs
8. | Mahadev Screening Plant 27 R-7
Copy of siting criteria report
9. Copy of granted CTO dated 28-30 R-8
12.02.2023
10. Copy of verification report dated 31-37 R-9
16.01.2024 along with photographs
11. Shree Ram Screening Plant 38-39
Copy of verification report dated R-10
16.01.2024
12. | Shree Shayam Ji Screening Plant 40-41 R-11
Copy of siting criteria report
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13. Copy of granted CTO dated 42-44 R-12
27.09.2022

14. Copy of verification report dated 45-51 R-13
16.01.2024 along with photographs

15. | Maa Sharda Screening Plant 52-53 R-14
Copy of siting criteria report

16. Copy of granted CTO dated 54-56 R-15
27.09.2022

17. Copy of verification report dated 57-63 R-16
16.01.2024 along with photographs

18. Maa Luxmi Screening Plant 64 R-17
Copy of siting criteria report

19. Copy of granted CTO dated 65-66 R-18
03.10.2022

20. Copy of verification report dated 68-74 R-19

16.01.2024 along with photographs
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Report

Of the
Joint Committee
Constituted by the
Hon’ble National Green Tribunal

In

OA No. 434/2022

Gurudwara Manak Tabra Prabandhan

Committee
Versus

State of Haryana & ors

In compliance of order dated 11.10.2023

20 January, 2024
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REPORT IN OA NO. 434/2022 (GURUDWARA MANAK
TABRA PRABANDHAN COMMITTEE V/S STATE OF
HARYANA & ORS.) IN COMPLIANCE OF ORDER DATED
11.10.2023

1. That this Hon'ble Tribunal vide order dated 11.10.2023 has
given direction to the Joint Committee, which is reproduced as

under:-

"8. The HSPCB is also directed to file additional report
regarding status of compliance with statutory
provisions/environmental norms with requisite details and all
relevant documents including verification reports regarding
such compliance. The same be filed within three months by
email at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of
Image PDF.

9. LA No. 147/2022 was filed by the applicant for condonation
of delay. Notices of the interim application for condonation of
delay and original application along with copies of the
applications and report of the Joint Committee and documents
attached with the same be issued to respondents no. 1 and 4
to 7 requiring them to file their reply/response to the
allegations made in the applications and observations in the

report of the Joint Committee within three months by email at
Judicialngt@gov.in.”

2. That applicant has filed objections dated 26.07.2023 with
photographs of 3 number of screening plants other than
respondent no. 5 to 7 stating non-compliance of notification.

Thus, present report is being submitted in respect of total 6
number of screening plants.
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3. That out of these 6 numbers of screening plants, one

number of Screening plant is lying closed and sealed by Board by

virtue of Closure Order dated 17.08.2022 implemented on

29.08.2022. Thus, 5 numbers of screening plants were visited on

21.11.2023 by concerned Field Officer alongwith Regional Officer,

HSPCB, Panchkula. Certain deficiencies were found during

inspection which are as under:

a. M/s Mahadev Screening Plant (Respondent No.7)

. Not maintaining two rows of trees on the outer

periphery nor installed erected barricades along the
outer periphery by installing flexible cloth to contain
the dust emission and height of the enclosed
barricade are less than the height of the highest tip
of the conveyor belts which is not as per the
notification dated 10.03.2016.

. Not maintaining metalled road for vehiclular

movement inside the premises.

. Not maintaining the log book for recycling/reuse of

waste water.

b. M/s Diwan Screening Plant (Respondent No.6)

1. Not maintaining two rows of trees on the outer

periphery nor installed erected barricades along the
outer periphery by installing flexible cloth to contain
the dust emission and height of the enclosed
barricade are less than the height of the highest tip
of the conveyor belts which is not as per the
notification dated 10.03.2016.

. Not  maintaining metalled road for vehiclular

movement inside the premises.

. Not maintaining the log book for recycling/reuse of

waste water

c. M/s Maa Sharda Screening Plant

d M

1. Not maintaining two rows of trees on the outer

periphery nor installed erected barricades along the
outer periphery by installing flexible cloth to contain
the dust emission and height of the enclosed
barricade are less than the height of the highest tip
of the conveyor belts which is not as per the
notification dated 10.03.2016.

. Not maintaining metalled road for vehiclular

movement inside the premises.

- Not maintaining the log book for recycling/reuse of

waste water.

Maha Luxmi reening Plant
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1. Not maintaining two rows of trees on the outer
periphery nor installed erected barricades along the
outer periphery by installing flexible cloth to contain
the dust emission and height of the enclosed
barricade are less than the height of the highest tip
of the conveyor belts which is not as per the
notification dated 10.03.2016.

2. Not maintaining metalled road for vehiclular
movement inside the premises.

3. Not maintaining the log book for recycling/reuse of
waste water
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e. M/s Shree Shayam ji Screening Plant

1. Not maintaining two rows of trees on the outer
periphery nor installed erected barricades along the
outer periphery by installing flexible cloth to contain
the dust emission and height of the enclosed
barricade are less than the height of the highest tip
of the conveyor belts which is not as per the
notification dated 10.03.2016.

2. Not maintaining metalled road for vehiclular
movement inside the premises.

3. Not maintaining the log book for recycling/reuse of
waste water.

4. That as during inspection, the screening plants found non-
complying to the notifications dated 10.03.2016 the Regional
Office, Panchkula Issued Show Cause Notice dated 23.11.2023 to

the above mentioned Screening Plants.

5. That the joint committee constituted vide order dated
04.07.2022 held meeting on 28.11.2023 with the members of
joint committee regarding verification of the status of compliance
with statutory provisions/environmental norms with requisite

details and all relevant documents.

6. That the Regional Office, HSPCB, Panchkula issued letter
dated 04.12.2023 to the Mining Officer, Mining & Geology
Department, Panchkula to provide the details of purchase of raw
material by the screening plant established in vicinity of Village
Manak Tabra, Panchkula. Further, report dated 07.12.2023
received from the Mining Department, Panchkula with the details
that record of purchase of raw material of the Sr. No. 1 to 5§
(Screening plants) from 01.08.2023 had been examined and
same was found correct. Further, 01 nos. screening plant i.e
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Shree Ram Screening found closed in the mineral purchase
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record of Mining Department (Annexure-R-1).

7. That as this Hon’ble Tribunal asked about distance of these 6
numbers of Screening plants from the Gurudwara Manak Tabra,
therefore, the Regional Office, HSPCB, Panchkula requested to
the Naib Tehsildar to provide actual crow fly distance from the
Gurudwara Manak Tabra. A report dated 18.01.2024 received
from Naib Tehsildar, Raipur Rani, Panchkula regarding actual
crow fly distance of the screening plants from the Gurudwara
Manak Tabra (Annexure-R-2). To show location of the
Gurudwara Manak Tabra and the Screening Plants in question, a
site plan has been prepared and is annexed as Annexure-R-3,

8. That it is necessary to mention here that as per policy of the
Board, before obtaining the Consent from the Board the
screening plants needs to comply with the siting criteria as per
Notification dated 10.03.2016 and to submit siting criteria report
to the Board after the approval of the concerned Tehsildar. It is
further submitted that before obtaining the CTE/CTO from the
Board in term of Section 25 of Water Act, 1974 and Section 21 of
Air Act, 1981, the all screening plants established in the vicinity
of Village-Manak Tabra and Raipur Rani already submitted siting
Criteria report after the approval of the concerned Tehsildar to
the Board and according to the siting criteria report, the all
screening plants established in the vicinity of Village-Manak
Tabra and Raipur Rani are complying with the siting parameters
as per notification dated 10.03.2016.

9. That detailed report of Screening plants in guestion are as
under:

10.0 M/s Diwan Screening Plant, Village-Manak Tabra.

That the siting criteria report submitted by the above mentioned
screening plants after approval of the Naib Tehsildar, Panchkula
is attached as Annexure-R-4. Further, as per Naib Tehsildar
report dated 18.01.2024 (Annexure-R-2), the above said unit
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crow fly distance from the Gurudwara Manak Tabra is 80 karam
(440 ft.).
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10.1 Status of Consent to Operate (CTO) conditions

compliance:

That the above mentioned screening plant sought Consent to
Operate from the Board in terms of Section 25 of Water Act,
1974 and 21 of Air Act, 1981 and after examination of the
application the Board granted the CTO vide dated 06.01.2018
from the period 01.04.2018 to 31.03.2024 (Annexure-R-5).

The Joint Committee inspected M/s Diwan screening plant on
16.01.2024 to verify the compliance submitted by the unit of the
deficiencies observed on 21.11.2023 and CTO conditions. Further
during inspection, the above said unit found operational and

observations observed during the inspection are as under: -

p 5 Not maintaining the newly planted trees as some of
them are dried up.

2. Installed barricades along the outer periphery on 01
side is found damaged and hence not maintained.

The Regional Officer recommended to the competent authority
for closure action against the above said screening plant for non-
complying the CTO conditions/Notifications dated 10.03.2016
vide letter dated 17.01.2024. The copy of verification report

along with photographs is attached as Annexure-R-6.
11.0 M/s Mahadev Screening Plant, Village-Manak Tabra.

That the siting criteria report submitted by the above mentioned
screening plants after approval of the Naib Tehsildar, Panchkula
Is attached as Annexure-R-7. Further, as per Naib Tehsildar
report dated 18.01.2024 (Annexure-R-2), the above said unit

crows fly distance from the Gurudwara Manak Tabra is 25 karam
(137.5 ).

11.1 Status of Consent to Operate (CTO) conditions
compliance:
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That the above mentioned screening plant sought Consent to
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Operate from the Board in terms of Section 25 of Water Act,
1974 and 21 of Air Act, 1981 and after examination of the
application the Board granted the CTO vide dated 12.02.2023
from the period 12.02.2023 to 31.03.2025 (Annexure-R-8).

The Joint Committee inspected M/s Mahadev screening plant on
16.01.2024 to verify the compliance submitted by the unit of the
deficiencies observed on 21.11.2023 and CTO conditions. Further
during inspection, the above said unit found operational and

observations observed during the inspection are as under: -

1. Installed barricades along the outer periphery on 01
side is damaged and hence not maintained.

2. Not maintaining the newly planted trees as some of
them are dried up.

The Regional Officer recommended to the competent authority
for closure action against the above said screening plant for non-
complying the CTO conditions/Notifications dated 10.03.2016
vide letter dated 17.01.2024. The copy of verification report
along with photographs is attached as Annexure-R-9.

12.0 M/s Shri Ram Screening Plant, Village-Manak Tabra.

That the Regional Office, HSPCB, Panchkula inspected the above
said screening plant and it was found that the unit is lying closed
and sealed by the Board in compliance of closure order no.
[/130063/2022 dated 17.08.2022. Further, during inspection
dated 16.01.2024 seals found intact and unit found partially
dismantled. Further, as per Naib Tehsildar report dated
18.01.2024 (Annexure-R-2), the above said unit crows fly
distance from the Gurudwara Manak Tabra is 41 karam (225 ft.).
Copy of the verification report along with photographs is attached
as Annexure-R-10.

13.0 M/s Shree Shayam Ji Screening Plant, Village-
Manak Tabra, Tirlokpur Road.
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That the siting criteria report submitted by the above mentioned
screening plants after approval of the Naib Tehsildar, Panchkula
Is attached as Annexure-R-11. Further, as per Naib Tehsildar
report dated 18.01.2024 (Annexure-R-2), the above said unit
crows fly distance from the Gurudwara Manak Tabra is 172
karam (946 ft.).

13.1 Status of Consent to Operate (CTO) conditions

compliance:

That the above mentioned screening plant sought Consent to
Operate from the Board in terms of Section 25 of Water Act,
1974 and 21 of Air Act, 1981 and after examination of the
application the Board granted the CTO vide dated 27.09.2022
from the period 27.09.2022 to 31.03.2027 (Annexure-R-12),
The Joint Committee inspected M/s Shree shayam ji screening
plant on 16.01.2024 to verify the compliance submitted by the
unit of the deficiencies observed on 21.11.2023 and CTO
conditions. Further during inspection, the above said unit
found operational and observations observed during the

inspection are as under:-

1. Not maintaining two rows of trees on the outer
periphery.

2. Height of installed barricades along the outer periphery
is less than the height of the highest tip of the conveyor
belts which Is not as per the notification dated
10.03.2016.

The Regional Officer recommended to the competent authority
for closure action against the above said screening plant for non-
complying the CTO conditions/Notifications dated 10.03.2016
vide letter dated 17.01.2024. The copy of verification report
along with photographs is attached as Annexure-R-13.

14.0 M/s Maa Sharda Screening Plant, Village-Manak
Tabra, Tirlokpur Road.

That the siting criteria report submitted by the above mentioned
screening plants after approval of the Naib Tehsildar, Panchkula

is attached as Annexure-R-14, Further, as per Naib Tehsildar
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report dated 18.01.2024 (Annexure-R-2), the above said unit
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crows fly distance from the Gurudwara Manak Tabra is 43 karam
(236 f¢t.).

14.1 Status of Consent to Operate (CTO) conditions

compliance:

That the above mentioned screening plant sought Consent to
Operate from the Board in terms of Section 25 of Water Act,
1974 and 21 of Air Act, 1981 and after examination of the
application the Board granted the CTO vide dated 27.09.2022
from the period 27.09.2022 to 31.03.2026 (Annexure-R-15).

The Joint Committee inspected M/s Maa sharda screening plant
on 16.01.2024 to verify the compliance of CTO conditions and
deficiencies observed on 21.11.2023. Further during inspection,
the above said unit found operational and observations observed

during the inspection are as under: -

1. Not maintaining two rows of trees on the outer periphery.

2. Height of installed barricades along the outer periphery on
01 side is less than the height of the highest tip of the
conveyor belts which is not as per the notification dated
10.03.2016

The Regional Officer recommended to the competent authority
for closure action against the above said screening plant for non-
complying the CTO conditions/Notifications dated 10.03.2016
vide letter dated 17.01.2024. The copy of verification report

along with photographs is attached as Annexure-R-16.

15.0 M/s Maha Luxmi Screening Plant, Village-Manak
Tabra, Tirlokpur Road.

That the siting criteria report submitted by the above mentioned
screening plants after approval of the Naib Tehsildar, Panchkula
is attached as Annexure-R-17. Further, as per Naib Tehsildar
report dated 18.01.2024 (Annexure-R-2), the above said unit

crows fly distance from the Gurudwara Manak Tabra is 125
karam (687.5 ft.).
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15.1 Status of Consent to Operate (CTO) conditions
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compliance:

That the above mentioned screening plant sought Consent to
Operate from the Board in terms of Section 25 of Water Act,
1974 and 21 of Air Act, 1981 and after examination of the
application the Board granted the CTO vide dated 03.10.2022
from the period 03.10.2022 to 31.03.2027 (Annexure-R-18).

The Joint Committee inspected M/s Mahaluxmi screening plant on
16.01.2024 to verify the compliance submitted by the unit of the
deficiencies observed on 21.11.2023 and CTO conditions. Further
during inspection, the above said unit found operational and

observations observed during the inspection are as under: -

—

. Not maintaining two rows of trees on the outer periphery.

N

. Height of installed barricades along the outer periphery is
less than the height of the highest tip of the conveyor belts
which is not as per the notification dated 10.03.2016.

3. Not maintaining the ramp inside the premises.

4. Not maintaining the 03 no. of re-circulation tanks. However

found re-circulating with 2 no of tanks.

The Regional Officer recommended to the competent authority
for closure action against the above said screening plant for non-
complying the CTO conditions/Notifications dated 10.03.2016
vide letter dated 17.01.2024. The copy of verification report

along with photographs is attached as Annexure-R-19.

Conclusion-

It is appropriate to mention here that in screening plants a
process of cleaning/washing the river bed material with water

and separate the material i.e Gatka, Sand & Bajri is executed.

The applicant filed the present application with the issue that
respondents no. 5 to 7 (screening plants) established in the
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vicinity of village - Manak Tabra has been not complying the
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siting parameters as per notification dated 10.03.2016 in the
context that Gurudwara manak tabra fall under the
categorization of tourist complex due to historical background of

the Gurudwara manak Tabra.

Further, the applicant filed objections dated 24.07.2023 to the
Joint Committee report dated 25.11.2022 and alleging that
various screening plants that have been regarded as shut are
actually functioning illegally and thereby causing immense
damage to the environment. That this office has been already
submitted report dated 25.11.2022 and 04.07.2023 respectively
and presently, Regional Office, Panchkula has placed the

records/factual status of screening plants in question.

It is important to mention here that upon seeking clarification
from the Tourist Department, it has been confirmed that
Gurudwara Manak Tabra is not categorized as a tourist complex.
This information is crucial in assessing the adherence to the
stipulated distance of 01 kilometers between screening plants

and tourist complexes as per the aforementioned notification.

Further screening plants in question are established with the
verified siting criteria provided by the Tehsildar as per notification
of screening plants and no screening plant is operating illegally
without consent from the HSPCB.

Further, the Regional office, Panchkula recommended closure
action against the 05 numbers of Screening Plants on 17.01.2023

as mentioned above

The above report of Joint Committee is being submitted for
consideration and taking further necessary action, in compliance
of the Orders of Hon’ble NGT in this matter

~

AN

Regional Officer, HSPCB, Deputy Commissioner,

Panchkula Panchkula .
Deputy Commissioner
Dated - 2.0, ol. 22y Panchkula
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fag: Minutes of meeting regardimg action taken report in compliance of NGT

orders dated 11.10.2023 in OA No. 434/2022 titled Gurudwara
Manaktabra Parbhandhan Committee v/s State of Haryanaand ors,
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 5rNo | Nameof MDL & Address k | MDLNo |
|l __| M/s Shree Shayam Ji Screening Plant, Vill-Manaktabra | MDL- 59 |
|2 | M/s Maha Luxmi En.n.cn!nf, Plant, Vill-Manaktabra _| MDL- 1467
|3 | M/s Diwan Screening Plant, Vill-Manaktabra | MDL- 50

B __| MJs Maa Sharda Screening Plant, Vill-Manaktabra MDL- 1037 |
| 5 | M/s Mahadev Surcemnb Plant, Manaktabra MDL- 1145 |
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| Sr.No | Name of MDL & Address | MDL No 5]
A | \1 /s St wree Ram Ecreenmg PIanL. Vill-Manaktabra J MDL-1042
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From

Naib Tehsildar,

Raipurrani.
To

The Regiona| Officer
HSPCB, Panchkula Region.

MemoNo, [63 /Reader, Dated H?lo} ,m‘lw

Sub:- Distance of Khasra No. in which Screening Plant established in Village-
Manaktabra from The Gurudwara Manaktabra.

R sy & amg GRT A Y T @Rl 777 HHGCIRT F
W‘W@awmﬁ@m%%mﬂﬁﬁéaﬁﬂé.m%aw
ST 9 e w2

Sr.No. | Name of the Screening Plant Knasra No. Distance from Gurudwara
. ' . Manaktabra 4
1 M/s Mahadev Screening  Plant 53//15 25 &7 |
Village Manaktabra District
Panchkula
2 | M/s Maa Sharda Screening Flant | 53//16/1 43 Heq
Village Manaktabra, Trilokpur Road

District Panchkula

|
3 M/s Diwan Screening Plant Village 53//16/2 80 #vH
Manaktabra, Raipurrani District |
Panchkula
4 M/s Shri Ram Screening Plant 53//16/1. 41 g3y

Village Manaktabra, Trilokpur Road
| District Panchkula

5 M/s Maha Luxmi Screening Plant | 66//6 125 &
Village Manaktabra, Trilokpur Road

District Panchkula

6 M/s Shree Shyam Ji Screening | 66//15/2 172 &
Plant Village Manaktabra, Trilokpur
L | Road District Panchkula (Ankit Sai) ]

e— U® &A= ¥1¢ U e
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SITEPLAN "™

SHRI
GURUDWARA
SAHIB

INDEX

NO. |PLANT NAME

MAHADEV SCREENING PLANT

SHRI RAM SCREENING PLANT (CLOSED)

DIWAN SCREENING PLANT

MAA SHARDA SCREENING PLANT

MAHA LAXMI SCREENING PLANT

SV SCREENING PLANT (DISMENTALED)

N | Bl W N

SHRI SHYAM JI SCREENING PLANT
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T
o Miab @ :
The' Tehsildar, ﬂmwm
Distt. Panchkula.

Sub.:_Regarding the distance of proposed Washing Plant as per
notification dated 10-03-2016

R/Sir,

With due respect it is regarding the distance of the
proposed Washing Plant from various sitting parameters mentioned
below in respect of the nearest boundary of land bearing Area 8 Kanal in
Khewat Khatoni No. 712/920 Khasra No. 53//25/1(5-0), 17(4-0},
16/2(1-10), 66//4(8-0), 5/1(7-10), 67//11/1(1-14) situated at Village
Manaktabra, Tehsil & Distt. Panchkula (Haryana) of M/s Diwan
Screening Plant, for NOC/Consent from HSPCB.

Norms for sitting of Washing Plants as per notification dated 10-03-
2016:-

Sr. | Criteria Distance in | Actual
No. Kilo meters Distance in
Kilo meters '
1. | Minimum distance required from | 0.25 i
the nearest National Highway L5 %Az /’7
2. | Minimum distance required from | 0.10 Qi M ‘

the Nearest State Highway

3. | Minimum distance required from | 5.00
(7-1e+1

the Nearest Metropolitan City

4. | Minimum distance required from | 0.25

—_— M
the Municipal limits of any town &
S. | Minimum distance required from | 1,50
. 2—o lc1M
the Nearest Town Abadi
6. | Minimum distancé required from | 0.25 : S
| the Nearest Village Abadi
| 7. | biinimum disiance required irom | 1.00 2 Sy i
| | A
the Nearest Tourist Complex
8. | Minimum distance required frem | 0.20

any land recorded as forest in JU _2@ V.7
Government record (revenue or
forest department) except strip
torests/plantation along roads,

canals, railways lines and bunds

9. | Minimum distance required from | 0.25
| approved water supply scheme [ MQ—"

15
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open to sky of 20KL cégéity ’

10. | Minimum distance required from 11.00
any indoor health treatment unit

k- £

catering to 25 or more indoor

patients |

11. | Minimum distance required from | 0.20
notified Bird /wild Life |
sanctuaries/a national of State

Wild Life Parks.

17 JCAHT

12. | Minimum distance required! from [ 1.00 _
i ; : : B i [ 7__#/("/ 7"{7
1 any educational institution : ]

! |

Dated : M

M/s Diwan Screening Plant,
Village of Manaktabra, Tehsil &
i 2 ,.ri:il‘ ,,A- Distt. Panchkula (Haryana)
1"/
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== HARYANA STATE POLLUTION CONTROL Gkl
N BOARD 33
—_— SCO-180, 2nd Floor, Sector-5, ———

Panchkula Ph. 0172-2566286
E-mail: hspeb.pkl@sify.com

No. HSPCB/Consent/ : 318505018PANCT 04916396 Dated:06/01/2018
To.

M/s :Diwan Screening Plant

Manaktabra Raipur Rani

Subject: Grant of consent to operate to M/s Diwan Screening Plant.
Please refer to your application no. 4916396 received on dated 2017-12-30 in regional
office Panchkula. With reference to your above application for consent to operate,M/s Diwan

Screening Plant is here
conditions.

by granted consent as per following specification/Terms and

Consent Under BOTH - = |
Period of consent 01/04/2018 - 31/03/2024

Industry Type Screening Plant g

Category ORANGE
| Investment(In Lakh) 27.5

Total Land Area(Sq.| 4039.0

meter)

Total Builtup Area(Sq.| 2500.0

meter) Sy

Quantity of effluent

l. Trade 0.0 KL/Day

2. Domestic 2.0 KL/Day

Number of outlets 1.0 = 1
‘Mode of discharge

I. Domestic Septic Tank

2. Trade ‘ -
Domestic Effluent Parameters
[1.NA o M S

T'rade Effluent Parameters T N i
1. NA 0

Number of stacks 1
'Height of stack

1. NA [0 NA o
Emission parameters "

1. NA IU

Product Details

I. Bajri Core Sand and
\ﬁo]ders

450 Metric Tonnes/day
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Capacity of boiler

1. NA 0

Type of Furnace

1. NA lonA

Type of Fuel

1. Diesel 0.04 KL/day

Raw Material Details
River Gravel Material [450 Metric Tonnes/Day

Regional Officer, Panchkula
Haryana State Pollution Control Board.
Terms and conditions

I. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks ete. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in casc of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

3. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment cither in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical cquipment cte. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the efflucnts remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due. which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
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quantity, quality of the effluent, mode of discharge, treatment facilities ete.
I'l. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12, Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the cffluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. 1f the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
I5. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

I. Unit will maintain the pollution control measures as per notification dated 10.03.2016
issued by Government of Haryana, Environment Department.
2. Unit will use raw material procured from legal source only and will submit the proof/record
of the raw material procured, processed and taxes and duties paid as applicable under the law
of land on quarterly basis,
3. Unit will maintain the green belt as per the notification dated 10.03.2016.
4. Unit will maintain the logbook for running of pollution control measures and procuring of
raw material and will submit the copy to the Board on quarterly basis.
5. Unit will maintain settling tank for containment of dust particles and for reusing water in the
process.
6. The unit will maintain metalled road within the premises.
7. Unit will deposit balance fee, if due, found at the later stage.
8. Unit will apply for renewal of consent at least 90 days before expiry date of the consent.

Regional Officer, Panchkula
Haryana State Pollution Control Board.
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Name of the unit:
Consent under:
Period of Consent:
Industry Type:
Category: Orange
Date of inspection: 16.01.2024

Both (Water/Air Act)
01/04/2018 to 31.03.2024
Screening Plant

M/s Diwan Screening Plant, Manak Tabra, Raipur Rani.

ANNEXURE-Rf

20

{Q.No Terms and conditions of Consent to Operate

Status of compliance

| 1 - The dpplmams shall maintain bood housekeeping both

| within factory and in the premises. All hose pipelines
: | values, storage tanks etc. shall be leak proof. In plant
i allowable pollutants levels, if specified by State Board
should be met strictly.

Maintaining

|

The applicant/company shall comply with and carry out
directive/orders issued by the Board in this consent order at
all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action

violation of any order/directives. Issued at any time and or
non compliance of the terms and conditions of his consent

against him as per provision of the law/act in case of

Complying

j T'he dpplll.dll{ shall make an dpplu.dlum n for | grant of consent
at least 90 days before the date of expiry of this consent.

Unit had alrcady obtained the CTO
upto 31.03.2024.

shall be paid by the applicant alongwith the consent
| application.

Unit dcpnsucd requnred CTO fees.

l's If due to any - technological improvement or otherwise this
' Board is of opinion that all or any of the conditions referred
to above required variation (including the change of any
control equipment either in whole or in part) this Board
‘ ' shall after giving the applicant an opportunity of being

|
l
|
; 4 | Necessary fee as prc.qcrlbed for obtaining renewal consent
|
|

' heard vary all or such condition and there upon the
| " applicant shall be bound to comply with the conditions so
' \d!‘lt.d

NA

(ol ==
| 6 ["The ‘industry shall pmv1de adcquatc ~arrangement for
' fighting the accidental leakages. discharge of any pollutants

which are likely to cause environment pollution.

NA

Lgasr’liquids from the vessels, mechanical equipment etc.

Unit is not having generator set

1 7 | The industry shall comply noise pollution (Regulation and
| control) Rules, 2000.
| 8 | The industry shall comply all the

direction/Rules/Instructions as may be issued by the
| MOEF/CPCB/HSPCB from time to time.

| Complying

9 | " The industry shall ensure that various characteristics of the
effluents remain within the tolerance limits as specified in
EPA Standard and as amended from time to time and at no
' time the concentration of any characteristics should exceed
‘these limits for discharge.

Unit maintained 03 nos. re-circulation

tanks and no discharge found.

10 | The industry would lmmedlatcly “submit the revised
application to the Board in the event of any change in the

effluent. In case of change of process at any stage during
the consent period. the industry shall submit fresh consent
l application alongwith the consent to operate fee. if found
i due. which may be on any account and that shall be paid by
| the industry and the industry would immediately submit the
consent application to the Board in the event of any change
during the year in the raw material, quantity, quality of the

raw material in process. mode of treatment/discharge of

Unit is a scr{,cm'ng p;ldnl and already

obtained the CTO for the same

product i.e. Gatka, Sand and Bajri
etc.

The officer/official of the Board shall reserve the right to
- access for the inspection of the industry in connection with
| the various process and the treatment facilities. The consent
| 1o operate is subject to.review by the Board at any time.

ol 1 effluent. mode of discharge, treatment facilities etc.
1

Unit inspected by the joint committee

to verify the compliance.
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12 7 [ Permissible limits for any pollutants menderkdin the Unit maintained 03 nos. re-circulation
consent to operate order should not exceed the tanks and no discharge found.

| concentration permitted in the effluent by the Board.

|'_1_3 The industry shall pay the balance fee, in case it is found Unit deposned CTO fees upto
| | due from the industry at any time later on. | 31.03.2024.
14 | If the industry fails to adhere to any of the conditions of | Deficiencies still observed during
, | this consent to operate order, the consent to operate so | verification-
i | - granted shall automatically lapse. 1. Not maintaining the newly planted
, trees as some of them are dried up.
| 2. Installed barricades along the outer
! periphery on 01 side is found damaged |
i3S fenfilr ST Fa e SR . and hence not maintained 2l
15 " If the industry is closed temporarily at its own, they shall | NA
| inform the Board and obtain permission before restart of
e L e -
16 The industry shall comply all the Directions/ Same as mentioned at Sr. No. 14,
Rules/Instructions issued from time to time by the Board. R e R, o Wt o
‘apccuf’c Conditions :
e e e g k]
; ! Uml will comply all the conditions of the Notification dated 10.03.2016
? ' Srno. | Conditions Status |
| L. Metalled road within the premises of the plant. Complying ‘
‘ 2. Green belt with 2 rows of trees on outer periphery Partially Maintained i
|
:3: Barricade on the periphery to control dust emission | Non Complying I
‘ and height of the barricade is not less than the '
height of conveyer belt.
' 4. Provided 03 nos. of settling tank for recycling/re- | Complying
use of the treated water upto 90% in the process.
6. T Adequate APCM No g
7. The screening plant furnished the data relating to | Complying as reported by Mining
, the source and quantity of raw material procured | Department
i andsold. Sy e
8. Having valid CTO Complymg
9. Stored the raw material within the premises Complying
10. Unit has procured the material from the approved | Complying
i mining lease holder.
|11 Regularly disposing the silt generating from the | Complying - .
| screening plant for filling purposes. |
: 1 Adequate APCM for eco sensitive zone NA ‘
? !
2 ;T Unit will use raw material procured from legal source only and | As per report _aub_n;—ti&ﬁb_ﬂlmn_t_ o
| will submit the proof/record of the raw material procured, | department unit found purchasing
- processed and taxes and duties paid as applicable under the | raw material from legal source
| |lawoflandonquartedybasis. =~~~ = 0020000 - |
3 - Unit will maintain the green belt as per the notification dated | Same as mentioned at Sr. No. 14.
' 10.03.2016.
4 ]I Unit will maintain the logbook for running of pollution control | Maintained  and “Iogbook for
' measures and procuring of raw material and will submit the maintaining raw material report is
copy to the Board on quarterly basis. submitted by Mining Department.
5 Unit will maintain settling tank for containment of dust | Unit has proviae-d_ﬁ.;)_ﬁbgEirculatiou
particles and for reusing water in the process. tanks.
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o X0 e nN=70 ,
6 The unit will maintain metalled road within Hﬁrlenjses. Maintained
|7 | Unit will deposit balance fee. if due, found at the later stage. | Unit deposited CTO fees upto
i : | 31.03.2024.
‘ 8 ! Unit will apply for renewal of consent at least 90 days before | Unit already obtained the CTO upto
| | expiry date of the consent. s 31.03.2024. -
Dated
. e,
/ Inspecting Officer

Deputy Commissioner
Panchkula
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Latitude: 30.602149
Longitude: 77.01211
Elevation: 351.23+15m
Accuracy: 7.8 m 7
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Annx R-7

To

The Tehsil-Raipur Rani,

Distt. Panchlkula.
Sub... Regarding the distance of proposed Washing Plant as per notification
dated 10/03/2016
R/Sir,

With due respect it is regarding the distance of the proposed

Washing Plant from various sittin

the nearest boundary of |
in which measuring 3K

g parameters mentioned below in respect of
and bearing Total Land  8Kanal-OMarla (Eight Kanal)

anal i.c. 60/819 share out of total land 40K-19M in
Khewat No. 48 Khatoni No. 71 of Khasra No, 52//21/2(6-9) , 53//16/1(6-10),
25/2(3-0), 68//5/2(0-10),

11/2/1(4-16),
share of total land 49K-

67//1(8-0), 9(3-14), 10/1(7-6), 10/2(0-14),

and 5 Kanal in Khewat No. 47 Khatoni Ni. 69 i.e. 100/996

_ 16M in khasra Kite 8 situated at Village-Manak Tabra,
Hadbast No. 218, Tehsi

kula (Haryana), for NOC/Cok®d
Norms for sitting of

be established In Khasra No. 52//21/2, 83//7, 8/, 14/2, 15, 16/1,25/2
oRl;l\;l{s Mahadev Screening Plant, Village- Mana
n

I-Raipur Rani & Distt. Panchkula (Haryana) plant will

Jabra, Tehsil-Ralpur
& Distt, Panch

rom HSPCB.

Washing Plants as per notification dated 10-03-2016:-
~gravel
Sr. | Criteria T Distance | Actual R
No. in  Kilo | Distance in |.
7 o = meters Kilo meters
. nimum distance required from the nearest | 0.2 /
National Highway o T roerest| 023 ' Ksanne
2. | Minimum distance required fn ic Nearest | 0,
State Highway quired from the Nearest|]0.10 ) Keénn
3. | Minimum distance required from the Neare ; ;
Metropolitan City 2 e Ahoun o Hiape
4. | Minimum distance  required  from the | 0.25
— Municipal limits of any town ) K biis
- | Minimum distance re uired fr e . )
Towy q om the Nearest | 1,50 2 K
6. | Minimum distance re uired {rom the Nearest | 0.25 i
- Village Abadi : i i i |
7. | Minimum distance required from the Nearest 1.00 lo Jc |
Tourist Complex i
8 Minimum distance required from approved | 0.25
R water supply scheme open to sky of 20KL e Y
capacity
9. | Minimum distance required from any indoor | 1.00
health treatment unit catering to 25 or more A K
indoor patients [
10. | Minimum distance required from river or water 0.10 '
channel, Nullah, drain (in case of river, the [
distance shall be measured from the flood
protection embankment of the outlet side of
the river, Where there is no flood protection [e | {r—"
embankment, the distance shall be measured
from the outer edge of the "Gair Mumkin Lan"
as per revenue record recorded as Gair
Mumkin Nadi, Choe or Similar nomenclature
identifying a water body on the outer side of
the choe/river ]
12, | Minimum  distance required from any | 0.25 1% }s aan.
educational institution
At RN
Dated ; Yours Faithfully,
S
) “P}::;’gft & M/s Mahadev Screening Plant,
A Village-Manak Tabra, Distt,
Y M .P{L\l Panchkula (Haryana)
Jee AT Vi ‘c-—
fiﬁ W 2ol N

27
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~—— HARYANA STATE POLLUTION CONTROL el
—W‘ BOARD SRR

No. HSPCB/Consent/ : 318505023PANCT033437058

To.

M/s :Mahadev Screening plant

Village Manaktabra Tehsil and District Panchkula

SCO 116, Ist & 1Ind Floor, Sector 25, Panchkula -~ «
Ph. 0172-2566286 Email:- hspcbropkl@gmail.com
E-mail: hspehb@hry.nic.in

Dated:12/02/2023

Subject: Grant of consent to operate to M/s Mahadev Screening plant.

Please refer to your application no. 33437058 received on dated 2023-01-31 in
regional office Panchkula. With reference to your above application for consent to operate,M/s
Mahadev Screening plant is here by granted consent as per following specification/Terms and

conditions.

Consent Under

BOTH

Period of consent

12/02/2023 - 31/03/2025

Industry Type

Screening Plant

Category ORANGE

Investment(In Lakh) 27.0
Total Land Area(Sq.| 4520.0

meter)

Total Builtup Area(Sq.| 2410.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day )}
2. Domestic 2.0 KL/Day

Number of outlets 1.0

Mode of discharge g
1. Domestic Septic Tank

2. Trade

Domestic Effluent Parameters

1. NA 0

Trade Effluent Parameters = ]
1. TSS 100 mg/1

Number of stacks |
| Height of stack
|1. NA [0 NA

Emission parameters

1. NA o

Product Details

. Bajri, gatka, sand,
boulder, jeeri

500 Metric Tonnes/day
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Capacity of boiler

1. NA [0 Ton/hr )
Type of Furnace

1. NA ‘0 NA

Type of Fuel

. NA ]0

Raw Material Details

River gravel 1500 Metric Tonnes/Day

Regional Officer, Panchkula
Haryana State Pollution Control Board.
Terms and conditions

I. The applicants shall maintain good house keeping both within factory and in the premiscs.
All hose pipelines values, storage tanks cte. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining rencwal consent shall be paid by the applicant
alongwith the consent application.

5. If due 1o any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical cquipment cte. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of cffluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due. which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material.
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quantity, quality of the effluent, mode of discharge, treatment facilities et
I'. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in conncction with the various process and the treatment facilitics. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. 1f the industry fails to adhere to any of the conditions of this consent to operate order, the
consent Lo operate so granted shall automatically lapse.
I5. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

I. That the unit shall not operate any activity of stone crushing/pulverizing/ grinding in their
plant.
2. That the unit will comply all the conditions of the Notification dated 10.03.2016.
3. That the unit shall purchase its raw material from the legal mines only.
4. That the unit will comply the order/ direction issued by the Hon’ble Supreme Court of India,
Punjab & Haryana High Court, NGT, Environment Court or any other court.
5. That the unit will apply for renewal of consent to operate before 90 days from the expiry of
this CTO,
6. That the unit will comply with the all the Rules/ Regulations/ Acts/ Notification issued by
CPCB/ HSPCB and MOEF&CC.
7. In case, any violations is found at any stage, then this CTO, so granted, shall be revoked
without giving show cause notice.
8. Unit shall strictly comply with the conditions imposed in suspension of closure orders.

Regional Officer, Panchkula
Haryana State Pollution Control Board.
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Name of the unit:  M/s Mahadev Screening Plant, Manak Tabra, Raipur Rani

Consent under: Both (Water/Air Act)

Period of Consent:  12/02/2023 to 31.03.2025

Industry Type: Screening Plant 31

Category: Orange

Date of inspection: 16.01.2024
'Sr.No | Terms and conditions of Consent to Operate . ___ Status of compliance
11 The applicants shall maintain good housekeeping both | Maintaining
within factory and in the premises. All hose pipelines '
values, storage tanks etc. shall be leak proof. In plant ‘

allowable pollutants levels, if specified by State Board
should be met strictly.
The applicant/company shall comply with and carry out | Complying
directive/orders issued by the Board in this consent order at |
; all subsequent times without negligence of his /its part. The
i applicant/company shall be liable for such legal action | |
against him as per provision of the law/act in case of '
_ violation of any order/directives. Issued at any time and or |
non compliance of the terms and conditions of his consent ‘
, order. |
|3 The applicant shall make an application for grant of consent ‘ Unit had already obtained the CTO
|
|

()

i at least 90 days before the date of expiry of this consent. upto 31.03.2025.

4 Necessary fee as prescribed for obtaining renewal consent | Unit deposited required CTO fees,
shall be paid by the applicant alongwith the consent

i
application. i

= If due to any technological improvement or otherwise this NA
Board is of opinion that all or any of the conditions referred
to above required variation (including the change of any
control equipment either in whole or in part) this Board
| shall after giving the applicant an opportunity of being
. heard vary all or such condition and there upon the |
' applicant shall be bound to comply with the conditions so |
varied.

6 The industry shall provide adequate arrangement for | NA
| fighting the accidental leakages, discharge of any pollutants

' gas/liquids from the vessels, mechanical equipment etc.

which are likely to cause environment pollution.

| _

| 7 The industry shall comply noise pollution (Regulation and Unit is not having generator set .
\ control) Rules, 2000. |
|

'8 The industry shall comply all the Complying
direction/Rules/Instructions as may be issued by the ‘
MOEF/CPCB/HSPCB from time to time. |

Y The industry shall ensure that various characteristics of the Unit maintained 03 nos. re-circulation |
effluents remain within the tolerance limits as specified in tanks and no discharge found. ‘
EPA Standard and as amended from time to time and at no
time the concentration of any characteristics should exceed ‘
these limits for discharge. e s e R '
| 10 The industry would immediately submit the revised Unit is a screening plant and alrcad:\'—i
application to the Board in the event of any change in the | obtained the CTO for the same

5 raw material in process, mode of treatment/discharge of | product i.e. Gatka. Sand and Bajri
effluent. In case of change of process at any stage during etc,

the consent period, the industry shall submit fresh consent
application alongwith the consent to operate fee. if found
' due, which may be on any account and that shall be paid by
1 the industry and the industry would immediately submit the
' consent application to the Board in the event of any change
" during the year in the raw material. quantity. quality of the
| effluent, mode of discharge, treatment facilities etc. '
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Fhe officer/official of the Board shall reserée Badight to
access for the inspection of the industry in connection with
the various process and the treatment facilities. The consent
to operate is subject to review by the Board at any time.

| Unit inspected on 16.01.2024 to verify
| the compliance.

Permissible limits for any pollutants mentioned in the Unit maintained 03 nos. re-circulation
consent to operate order should not exceed the tanks and no discharge found.
concentration permitted in the effluent by the Board. _ i
13 The industry shall pay the balance fee, in case it is found Unit deposited CTO fees upto
due from the industry at any time later on. 31.03.2025. |
|
I If the industry fails to adhere to any of the conditions of Deficiencies still  observed durin?
I this consent to operate order, the consent to operate so verification- ‘
; granted shall automatically lapse. 1. Installed barricades along the outer |
periphery on 01 side is
damaged and hence not maintained. |
| 2.Not maintaining the newly planted |
' trees as some of them are -
‘ dried up. }
[ 15 If the industry is closed temporarily at its own, they shall NA
| inform the Board and obtain permission before restart of
| the unit,
16 The industry shall comply all the Directions/

, |
- Specific Conditions :

Rules/Instructions issued from time to time by the Board.

——— ol

Same as mentioned at Sr. No. 14. ‘

i ] That the unit shall not operate any activity of stone Complying
_ crushing/pulverizing/ grinding in their plant. o L e "
‘ 2 unit will comply all the conditions of the Notification dated 10.03.2016 . ]
‘ Srno. | Conditions Status 7 |
| 1. Metalled road within the premises of the plant. | Complying
| |
! 2. Green belt with 2 rows of trees on outer pé}iphery' Pamallv Maintained 4 |
| |
3 Barricade on the periphery to control dust emission | Non Complying ‘
and height of the barricade is not less than the '
height of conveyer belt. i o _ ‘ |
! 4. Provided 03 nos. of settling tank for recycling/re- | Complying '
| use of the treated water upto 90% in the process. |
| ] 1
|
l w
, 6. Adequate APCM No [ |
| 7. The screening plant furnished the data relating to | Complying as reported by Mining | |
! the source and quantity of raw material procured = Department |
and sold. s S e aN L gl =4
_ 8. Having valid CTO Complying N
9. Stored the raw material within the premises Complying A' |
5 10. Unit has procured the material from the approved | Complying [
mining lease holder. ' ‘
11. Regularly disposing the silt generating from the | Complying !’
screening plant for filling purposes. e ||
| 12. Adequate APCM for eco sensitive zone NA i |
‘ 3 That the unit shall purchase its legal material from the legal | As per report submitted by the Mining

mines only.

Department unit found purchasing raw

' material from legal source.




- o) e e
'4 | That the unit will comply the order/ dircctioﬂ&é by the | Complying
' Hon’ble Supreme Court of India. Punjab & Haryana High
Court, NGT, Environment Court or any other court.
5 That the unit will apply for renewal of consent to operate ! Unit already obtained the (T'I‘(_i_d;a_lb—l
| before 90 days from the expiry of this CTO. 1 31.03.2025.
6 That the unit will comply with the all the Rules/ Regulations/ Same as mentioned at Sr. No. 14.
Acts/ Notification issued by CPCB/ HSPCB and
. | MOEF&CC. i s min g i
| 7 l In case. any violations is found at any stage, then this CTO. Same as mentioned at Sr. No. 14
so granted. shall be revoked without giving show cause !and SCN proposed for the same.
notice.
8 Unit shall strictly comply with the conditions imposed in Same as mentioned at Sr. No. 14.
suspension of closure orders.
Dated:

UJU«” it~
/ ommissioner

r g
Inspecting Officer Panchkula
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ANNEXURE-R- 10

Name of the unit: ~ M/s Shree Ram Screening Plant, Manak Tabra, Raipur Rani.

Consent under: Both (Water/Air Act)

Period of Consent: 01/04/2022 to 31.03.2023

Industry Type: Screening Plant 38
Category: Orange

Date of Inspection: 16.01.2024

Sr.No | Terms and conditions of Consent to Operate S Status of compliance
1 | The applicants shall maintain good housekeeping both | NA

within factory and in the premises. All hose pipelines
values, storage tanks etc. shall be leak proof. In plant
| allowable pollutants levels. if specified by State Board
should be met strictly.

2 | The applicant/company shall comply with and carry out | NA
| directive/orders issued by the Board in this consent order
' - at all subsequent times without negligence of his /its
i part. The applicant/company shall be liable for such
legal action against him as per provision of the law/act
| in case of violation of any order/directives. Issued at any
| ' time and or non compliance of the terms and conditions
of his consent order.

| 3 The applicant shall make an application for grant of | NA
consent at least 90 days before the date of expiry of this
consent.

I

4 [\Teccssar} fee as prescribed for obtaining renewal | NA
- consent shall be paid by the applicant alongwith the
| consent application.

5 i If due to any tcchnological improvement or otherwise | NA

 this Board is of opinion that all or any of the conditions

‘ referred to above required variation (including the

chang__e of any control cquipmem either in whole or in

| part) this Board shall after giving the applicant an

. | opportunity of being heard vary all or such condition and

| ' there upon the applicant shall be bound to comply with
; ' the conditions so varied.

6 ' The industry shall provide adequate arrangement for | NA
fighting the accidental leakages, discharge of any
pollutants gas/liquids from the vessels, mechanical
cquipment ete. which are likely to cause environment
pollution.

7 1'I‘he industry shall comply noise po_li_Lii_i(.mn (Regulation | NA
‘ and control) Rules. 2000.

|

7 | The  industry  shall  comply  all  the |NA
|dlrecuom’Rulcs"lnstructlons as may be issued by the
' MOEF/CPCB/HSPCB from time to time.

9 ' The industry shall ensure that various characteristics of | NA
the effluents remain within the tolerance limits as
specified in EPA Standard and as amended from time to
r time and at no time the concentration of any |
Lhal‘ﬂCICI‘ISIILb should exceed these limits for discharge.
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10

The industry would immediately submit the revised
application to the Board in the event of any change in
the raw material in process, mode of treatment/discharge
of effluent. In case of change of process at any stage
during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee,
if found due, which may be on any account and that
shall be paid by the industry and the industry would
immediately submit the consent application to the Board
in the event of any change during the year in the raw
material, quantity, quality of the effluent, mode of
discharge, treatment facilities etc.

NA

11

| The officer/official of the Board shall reserve the right to
access for the inspection of the induatry in connecl:on

consent to operalc is subject to review by the Board at
any time.

consent to operate order should not exceed the
| concentration permitted in the effluent by the Board.

Permissible limits for éh_)_f_ﬁdil_ﬁl-énté_aegli_o-l_‘led in the |

NA

' The industry shall pay the balance fee, in case it is found
| due from the industry at any time later on.

14

15

UIf the industry fails to adhere to any of the conditions of
| this consent to operate order, the consent to operate so
| granted shall automatically lapse.

NA

If the industry is closed temporarily at its own, they shall
inform the Board and obtain permission before restart of
the unit.

NA

| 16

| The industry shall comply all the Directions/
' Rules/Instructions issued from time to time by the
Board.

NA

_ Specific Conditions :

1

That the unit shall not operate any activity of stone
crushing/pulverizing/ grinding in their plant.

NA

[§%]

That the unit will comply all the conditions of the
. Notification dated 10.03.2016.

NA

- That the unit shall purchase its legal material from the
legal mines from Haryana State.

NA

- That the unit will comply the order/ direction issued by
. ' the Hon’ble Supreme Court of India. Punjab & Haryana
High Court, NGT. Environment Court or any other
court.

NA

That the unit will apply for renewal of consent to operate
before 90 days from the expiry of this CTO.

NA

Thdl the unit will comply with the all the Rules/
‘Regu ations/ Acts/ Notification issued by CPCB/
 HSPCB and MOEF&CC.

NA

| 'In case, any violations is found at any s.-tage. then this
- CTO, so granted, shall be revoked without giving show
| cause notice.

Note:- Unit is lying closed and sealed by the Board in compliance of closure order no.

NA

[/130063/2022 dated 17.08.2022 and seals found intact at the time of inspection. Unit

found partially dismantled. No person found at site.

Lo~

Inspecting Officer

A

/—”
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To

The Tehsildar,
Raipur Rani,
Distt. Panchkula

Sub: Measurement of Parameters.
Sir,

2 We are running a Screening Plant in the name and Style of M/s Shree Shayam
Ji Screening Plant , Manak Tabra, Tehsil and Dist. Panchkula. Now as per
notification issued by Haryana Government dated 10" March 2016, it is
desired by the Haryana Pollution Control Board that the measurements of the
sites mentioned in the enclosed list should be verified by the worthy Tehsildar
and only then our plant can be operated.

We therefore, humbly request you to kindly favour us with your verification:so
that we get our livelihood back after a gap of six years as we are without work
. since 2010 and oblige.

Thanking you.

Yours faithfully,

o M/s Shree Shay. '\ "t wening Plant

Dated: 9th N 120 @M}S‘“ ¢
ated: 9th November, 2016 Pl// Parine

teT GEARY s
wdgiEl { R ax |
3,1:«_-'?\_:!-{ < i 20
Al 6 #Q\‘;}'j_,)" t‘»(L

ﬂ%ﬁ JUWT&?/ N WQ%

/s Shree Shaya Ji Screening Plant s
- - A1\ o
1, @}\4_ 1079 ¢,
. Pariner o 5.
v V ‘:r_j_‘-__,_-:._..........fp 1
A0 AiRATRAaR

mgg“ﬂr#‘s AT
F " ! 1 »
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Distance in
kilometres

3 | Minimum distance requireq from the Nearest
i | National Highway e
I MHZ‘HMTMr‘nJmum distance required from
" ! Highway

{ Minimum ctthf‘sh-t'ance
Metropolitan City
|

required from tha Neab&:t A2

| ' or similar Nom enciature identifying gy

| ! the outer sige of choe/river),
i |

}' 9 | Minimum distance requi

f | supply scheme Open to sky of 2¢ kt.gap_;atj;y-.

ﬂl & 0 Minimum distance required f,
. | reatment unjt catering to 25

rom a.rig‘fﬁq_po'r health
Ormorerindgor patjents

{ e i) % E R T

! 11

J I Minimum distance
| | Life Sanctuaries/a n

required from:-:.f_‘l oti'ﬁgé;ﬁinymr;a

ational or state Wild e pas
f‘h____#'h'hﬁh-h‘ﬁ-_“-"‘“‘““i" Ao
3 Shvee Shayar Ji lj:reaq{ﬂymm distance from any edg;;ﬁepa!;!nis.tmmfon

i

Wi
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42
——  HARYANA STATE POLLUTION CONTROL ady
“‘# BOARD i .-)y

NSPER SCO 116, Ist & IInd Floor, Sector 25, Panchkula oo
- Ph. 0172-2566286 Email:- hspcbropkl@gmail.com
E-mail: hspeh@hry.nic.in

No. HSPCB/Consent/ : 318505022PANCT028039022 Dated:27/09/2022

To.
M/s :Shree Shayam Ji Screening Plant
Vill. Manaktabra, Tehsil and Distt. Panchkula

Subject: Grant of consent to operate to M/s Shree Shayam Ji Screening Plant.

Please refer to your application no. 28039022 received on dated 2022-09-01 in
regional office Panchkula. With reference to your above application for consent to operate,M/s
Shree Shayam Ji Screening Plant is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 27/09/2022 - 31/03/2027 < )

Industry Type SycemErEn A CTAVE - 0 oy ml)
 Category ORANGE

| Investment(In Lakh) 32.099998

Total Land Area(Sq.| 8450.0
\meter)

| Total Builtup Area(Sq.| 2500.0
meter)

Quantity of effluent
1. Trade 0.0 KL/Day
2. Domestic 2.0 KL/Day
Number of outlets 1.0

e —

Mode of discharge

| 1. Domestic l Septic Tank
2. Trade |

Domestic Effluent Parameters

1. NA lo

Trade Effluent Parameters

1. TSS 100 mg/I

Number of stacks 11

 Height of stack
1. NA 0
Emission parameters

I.NA 0

| Product Details

I. Gatka Bajri sand Reta f500 Metric Tonnes/day _
Capacity of boiler J
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1. NA |0 Ton/hr |
' Type of Furnace O v ol

I NA loNA

Type of Fuel

1. NA ‘0

Raw Material Details B

[River Gravels ISOU Metric Tonnes/Day

Regional Officer, Panchkula
Haryana State Pollution Control Board,
Terms and conditions

I. The applicants shall maintain good house keeping both within factory and in the premises,
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in casc of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent,

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

3. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
cquipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCR from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilitics etc.
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I'l. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate 1s subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

I. That the unit shall not operate any activity of stone crushing/pulverizing/ grinding in their
plant.
2. That the unit will comply all the conditions of the Notification dated 10.03.2016.
3. That the unit shall purchase its raw material from the legal mines only.
4. That the unit will comply the order/ direction issued by the Hon’ble Supreme Court of India.
Punjab & Haryana High Court, NGT, Environment Court or any other court.
5. That the unit will apply for renewal of consent to operate before 90 days from the expiry of
this CTO.
6. That the unit will comply with the all the Rules/ Regulations/ Acts/ Notification issued by
CPCB/ HSPCB and MOEF&CC.
7. In case, any violations is found at any stage, then this CTO, so granted, shall be revoked
without giving show cause notice.
8. Unit shall comply with the conditions of suspension orders.

Regional Officer, Panchkula
Haryana State Pollution Control Board.
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~ ANNEXURE-R-13
Name of the unit:  M/s Shree Shayam Ji Screening Plant, Vill-Manak Tabra, Raipur Rani
Consent under: Both (Water/Air Act)
Period of Consent: 27/09/2022 to 31.03.2027
Industry Type: Screening Plant
Category: Orange
Date of inspection: 16.01.2024
'sr. u_T ']_gl-_ru:s:im(_l conditions of Coil_sér;?to Opcrate ) _| Status of compluir_lée_ "L o

l
1 Ilhe appltLams shall maintain g,ood housekeeping both TMamtammg ‘
' within factory and in the premises. All hose pipelines | .
| values. storage tanks etc. shall be leak proof. In plant | |
| allowable pollutants levels, if specified by State Board |

| should be met strictly. ﬁ Sells. 1 T B |

| The appllCdmr’wmpan_\, shall comply with and carry out | Complying
- directive/orders issued by the Board in this consent order at | ‘
all subsequent times without negligence of his /its part. The | |
~applicant/company shall be liable for such legal action | |
against him as per provision of the law/act in case of ‘
|

|

violation of any order/directives. Issued at any time and or
non compliance of the terms and conditions of his consent
| order. e Y o E AT D L)

" The applicant ‘shall make an applltatmn for }_..ranl of consent Unit had already obtained the CTO
at least 90 days before the date of expiry of this consent. | upto 31.03.2027.

+—

Lad

- . Necessary fec as Er_[-:scribcd for obtaining-r_c-newa] consent Unit deposited required CTO fees. _41
' shall be paid by the applicant alongwith the consent -
application.

5 If due to any technological improvement or otherwise this NA
- Board is of opinion that all or any of the conditions referred ‘
to above required variation (including the change of any |
control equipment either in whole or in part) this Board ‘ '
shall after giving the applicant an opportunity of being
" heard vary all or such condition and there upon the ‘
applicant shall be bound to comply with the conditions so
S pvaned. - - ;
6 T The mdustry shall pro\ ride adequate arrani,emem for ‘ NA
fighting the accidental lcakages. discharge of any pollutants |
' gas/liquids from the vessels, mechanical equipment etc. | '
. which are likely to cause environment pollution. __L - j
7 The industry shall comply noise pollulmn (Regulanon and | Unit is not ha\mb gcmralur set
control) Rules, 2000.

8 | "The mduslr\ shall u)mpI) all the | Complying
| direction/Rules/Instructions as may be issued by the |
| MOEF/CPCB/HSPCB from tl_mg_t_o_t_@jc__ _ '. .
9 The Il‘ldlibll\ shall ensure that various characteristics of the " Unit maintained 03 nos. re-circulation
effluents remain within the tolerance limits as specified in tanks.
' EPA Standard and as amended from time to time and at no |
time the concentration of any characteristics should exceed
| these limits for discharge. _ |
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Rules/ Instructions mu;d from time to time by the Board.

10 "The industry would immediately submit the revised Unit is a screening plant and already
‘ application to the Board in the event of any change in the obtained the CTO for the same
raw material in process. mode of treatment/discharge of product i.e. Gatka. Sand and Bajri
- effluent. In case of change of process at any stage during ete.
' the consent period. the industry shall submit fresh consent
application alongwith the consent to operate fee, if found |
- due, which may be on any account and that shall be paid by |
 the industry and the industry would immediately submit the |
consent application to the Board in the event of any change
during the year in the raw material, quantity, quality of the
_effluent, mode of discharge, treatment facilities etc. e, R R v N S
11 The officer/official of the Board shall reserve the r:ghl 10 Unit inspected on 16.01.2024 (o
access for the inspection of the industry in connection with verify the compliance.
the various process and the treatment facilities. The consent
to operate is subject to review by the Board at any time.
12 | Permissible limits for anv pollulant'i mentioned in the | Unit maintained 03 nos. re-circulation
cconsent 10 operate order should not exceed the | tanksand no discharge found.
cununtralmn_p(_:r_mmed in the effluent by the Board. =N L b
13 | The industry shall pay the balance fee, in case it is found Unit deposited CTO fees upm ]
- due from the industry at any time later on. 31.03.2027.
14 |If the industry fails to adhere to any of the conditions of Deficiencies still observed during
' this consent to operate order, the consent to operate so verification-
granted shall automatically lapse. 1. Not maintaining two rows of trees
on the outer periphery.
r 2. Height of installed barricades along |
the outer periphery is less than the |
I height of the highest tip of the
- conveyor belts which is not as per the
notification dated 10.03.2016. .
15 If the industry is closed tempnramlv at its own, lhev shall NA 1
“inform the Board and obtain permission before restart of
_ theunit. 4 5 .
16 | The 1nduslr\« shall comply all the Directions/ Same as mentioned at Sr. No. 14,

Specific Conditions :

1

That the unit shall not operate any stone

| crushing/pulverizing/ grinding in their plant.

activity of

Complying
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| thu ] comply all the conditions of the Notification dated 10.03.2016 o
‘Srno. | Conditions X Status N _ =y
1. Metalled road within the premises of the plant. Complying
i
112, | Green belt with 2 rows of trees on outer periphery Not Maintained
,i 3 Barricade on the ;e_riphery to control dust emission | Non Complying T
and height of the barricade is not less than the height | .
'l | of conveyer belt. L . |
|l 4. Provided 03 nos. of settling tank for ru,\c.]my’re useTCnmphlnL !
i  of the treated water upto 90% in the process. |
6. | Adequate APCM PRSI o No
|
{ T | The sc-::c?c-n_i-ng plant furnished the data relating to the CompE'ing as reported by Mining
‘ source and quantity of raw material procured and sold. | Department
8. Having valid CTO Complying ||
' s %lorud lh_c raw mdh.r:a] within the premises Complying FrRee TR = |
|| 10. " Unit has procured the material from the approved | Complying |
} mining lease holder.
IEy | Regularly disposing the silt gcngaling from the Compl_}'ing _________ N ‘
|| | screening plant for filling purposes. = sy el R [
’ 19 Adequate APCM for eco sensitive zone NA ‘ ,
|
- 1

That the unit shall purchase its legal material from the legal |
| mines from Haryana State.

As per report submitted by mining |
department unit found purchasing |
raw material from legal source

- Thlhal the unit will comply the order/ direction issued by the | Complying
Hon’ble Supreme Court of India, Punjab & Haryana High

J Court, NGT, Environment Court or any other court. Y T |
5 ’ That the unit will apply for renewal of consent to operdle Unit already obtained CTO Il;‘)g
| before 90 days from the expiry of this CTO. 31.032027.
6 That the unit will comply with the all the Rules/ Regulations/ | Same as mentioned at Sr. No. 14|
| Acts/ Notification issued by CPCB/ HSPCB and MOEF&CC. .
7 " In case, any violations is found at any stage, ¢. then this CTO, qmamc as mentioned at Sr. No. 14 |

kranu.d shall be revoked without giving show cause notice. BRI o = B el :
8 | " Unit shall comply with the conditions of suspension orders " Complying . 3 }
Dated:

LA

g__rw*""

Inspetting Officer
: Depgut Commiss!

ioner
Panchkula
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The Tehsildar, R eI
Distt. Panchkula.

Sub.;_Regarding the distance of p‘réposed Washing Plant as per
motifieaticn dater 11-03-2018 '
'R/ Sir, .

_ Wwith due respect it 1s regarding the distance of the
Iﬁroposcﬁ Washing Plant from various sitting parameters merntioned
below in respect of the nearest boundary of land bearing Area 16 Kanal
j.e. out of Khewat/Khatoni No. 41/62 Khasra No. 52//21/2(6-9),
53//16/1(6-10), 25/2(3-0), 66/ /5/2(0-10), 67//1(8-0)] 9(3-14)
10/1(7-6), 10/2(0-14), 11/2/1{4-16), Kiten 9 Measuring 40Kanal-19
share 416/819 i.e. Measuring 20Kanals16Marla d Khewat/Khatoni
N6. 591,770, Khasra No. 66/6[8\5&5/1 , ‘Kiten 2 Measuring
1IKanal ~“Marla total Area 32Kairal-03Marla situate-d at Village of
Manakiatnim, 0 sclipur Road, Tehsil & Distt. Fanchkuia (Haryana) o1
‘v mm.. Shuzds Do v,_’-.;'.g:i‘.._zt,__" = IW3T -‘C.-' ﬂ.,_.rk from JISPCE.

Herms for srttmg of Washing Plants as per noLﬁcaﬁon dated 10-03-

2016:- _

{5, ] Crituria ~[Distance in|Aotual |

4 Ne, Kilo meters | Distance 1
F - ; Kilo meters {

4T T Minimum distance required Lahise ™

| the nearest National Highway

g"ﬁkﬂ\

5. | Minimum distance required from 0.10 | “
! the Nearest Staie Highway o " of K J

13, | Minimum distance rcqﬁirt:d from | 5.00
|

 fhe Mearent Mctmpohtan City

T4 [ Mbumum distance required’ from | 0.25

ore weraeal dnees ey gvn |

5. | Minimura distance rcquiﬂ_:d. from | 1.50 e l
: a-oo il
the Nearest Town Abadi -

6,;. I Minimum distance reqmrcd from | 0.25 \
3 oo .1
the Nearest Village Abadi

=T Minimum distance required from 100 | {:b
-k
the Nearest Tourist Complex

_"""1

8. | Minimum distance requirec from | 0 20
any laad recorded as forest in ” -o° K MJ

Government record (reverue or 1

! forest department) excepl stnp1 | .

— e —— o — = wd

f

-?=!~IL'E-‘ b ) | el j :A,nn.x -R__14 SRR RE N E 52 l.J" Bk



canals, railways lines ang bunds

<ol toresfs/ plantation along roads, i
Minimum distance required from

i

| 0.35 | Preat
" | approved water supply scheme NG - '

No ]
open to sky of 20KL capcity ol : | ! i a&

10. { Minimum distancé?:cquir'cd.ﬁmm, 1.00 ‘]

= .any indoor health treatment unit R O?W k.r? -f

| catering to 25 of more indoor .‘f
Dg;e,mts 2 IR A . 'J B’l‘(’ !
[ Minimum distanse required from | 0.20 . e o a“
notified Bird/wild Life §!-c° k"ﬁ W

Sanctuaries/a nationa] of State

VN
Wild Lifé Parks. 4 M q ‘
Minimum distance requizeg from | 1.00 i K v

.any eduecational institution 53- b H} '

L%Q.';' 'l"f-'\;m‘wu‘“ d.‘g‘h-!.*_{ ‘%\‘lﬂ- N"'{Q‘ & |6 0‘9” Wi &
T o Hfana SEdeRR,

Nolodr  Cho el
v (oraagn)
i 1

- 3 <. f "
2 &= o
I e ar,

; *7/7/5
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~——  HARYANA STATE POLLUTION CONTROL mﬂ\_
‘%#'_ BOARD R
SCO 116, Ist & IInd Floor, Sector 25, Panchkula -~

SPC Ph. 0172-2566286 Email:- hspcbropkl@gmail.com
E-mail: hspeb@hry.nic.in

&)

No. HSPCB/Consent/ : 318505022PANCTO028061510 Dated:27/09/2022
To.
M/s :MAA SHARDA SCREENING PLANT
VILLAGE MANAKTABRA TEHSIL RAIPURRANI DISTRICT PANCHKULA

Subject: Grant of consent to operate to M/s MAA SHARDA SCREENING PLANT .
Please refer to your application no. 28061510 received on dated 2022-09-01 in

regional office Panchkula. With reference to your above application for consent to operate,M/s
MAA SHARDA SCREENING PLANT is here by granted consent as per following
specification/Terms and conditions.

Consent Under BOTH

Period of consent 27/09/2022 - 31/03/2026
| Industry Type Screening Plant
’I Category ORANGE
Investment(In Lakh) 27.625641
Total Land Area(Sq.| 8952.0

meter)

Total Builtup Area(Sq.| 3251.0

meter)

Quantity of effluent

1. Trade 0.0 KL/Day

2. Domestic 2.0 KL/Day
Number of outlets 1.0

Mode of discharge

1. Domestic Septic Tank
|2. Trade

Domestic Effluent Parameters

1. NA 0

Trade Effluent Parameters

1. TSS 100 mg/I
Number of stacks 1

Height of stack
1. NA 10 NA 5 -
iLmissiun parameters

1. NA ‘0

Product Details

1. GATKA BAIJRI,
|[BOULDER, SAND

500 Metric Tonnes/day
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Capacity of boiler

1. NA !0 Ton/hr

Type of Furnace

1. NA ]0 NA

Type of Fuel

1. NA 0

Raw Material Details

RIVER GRAVELS 1500 Metric Tonnes/Day

Regional Officer, Panchkula
Haryana State Pollution Control Board.
Terms and conditions

I. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issucd by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in casc of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

3. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels. mechanical cquipment cte. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000,

8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due. which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw matcrial,
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quantity, quality of the effluent, mode of discharge, treatment facilities etc.
I'l. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time,
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
I5. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

I. That the unit shall not operate any activity of stone crushing/pulverizing/ grinding in their
plant.
2. That the unit will comply all the conditions of the Notification dated 10.03.2016.
3. That the unit shall purchase its raw material from the legal mines only.
4. That the unit will comply the order/ direction issued by the Hon'ble Supreme Court of India,
Punjab & Haryana High Court, NGT, Environment Court or any other court.
5. That the unit will apply for renewal of consent to operate before 90 days from the expiry of
this CTO.
6. That the unit will comply with the all the Rules/ Regulations/ Acts/ Notification issued by
CPCB/ HSPCB and MOEF&CC.
7. In case, any violations is found at any stage, then this CTO, so granted, shall be revoked
without giving show cause notice.
8. Unit shall comply with the conditions of suspension orders.

Regional Officer, Panchkula
Haryana State Pollution Control Board,




Niime'of the unit:

Consen

Period of Consent:
Industry Type:
Category:

Sr.No

I

e

| application.
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Both (Water/Air Act)
27/09/2022 to 31.03.2026
Screening Plant
______Orange

Terms and conditions of Consent to Operate

t under:

ANNEXURE-R- 16

M/s Maa Sharda Screening Plant, Vil-Manak Tabra, Tehsil-Raipur Rani, Panchkula.

S57

Status of compllancc .. |

The applicants shall maintain good housekeeping both
within factory and in the premises. All hose pipelines
values. storage tanks ctc. shall be leak proof. In plant
allowable pollutants levels. if specified by State Board
should be met strictly. S S

Maintaining ‘

The applicant/ mmpdm_shall cumpiy with and Ldl'l'\’ out

| directive/orders issued by the Board in this consent order at

all subsequent times without negligence of his /its part. The

| applicant/company shall be liable for such legal action

against him as per provision of the law/act in case of
violation of any order/directives. Issued at any time and or
non compliance of the terms and conditions of his consent
order.

“The applicant shall make an application for grant of consent
_at least 90 days before the date of expiry of this consent.

Complying

Unit had d]rtdd\ “obtained the CTO |
upto 31.03.2026.

Necessary fee as prescribed for obtaining renewal consent
shall be paid by the applicant alongwith the consent

Unit deposited r ru,qum.d CTO fees.

wh |

If due to any technological improvement or otherwise this

' Board is ol opinion that all or any of the conditions referred
' to above required variation (including the change of any

6

8 |

B
Q9 |

control equipment cither in whole or in part) this Board
shall after giving the applicant an opportunity of being

heard vary all or such condition and there upon the
' applicant shall be bound to comply with the conditions so

varied.

'NA

The industry shall provide adequate arrangement for
fighting the accidental leakages. discharge of any pollutants
gas/liquids from the vessels, mechanical equipment etc.
which are likely to cause environment pollution.

The mduslrv shall anp]\ noise pollullon (Regulalmn and
control) Rades, 2000 -~ - - ¢
The industry  shall comply all
direction/Rules/Instructions as may be issued by
MOLF/CPCB/HSPCB from time to time. L
The industry shall ensure that various characteristics of the
cffluents remain within the tolerance limits as specified in

 the
the

| EPA Standard and as amended from time to time and at no

10

time the concentration of any characteristics should exceed
these limits for discharge. e i
The industry would 1mmedlaiel\, submit the revised
application to the Board in the event of any change in the
raw material in process, mode of treatmenvdischarge of

| effluent. In case of change of process at any stage during
| the consent period, the industry shall submit fresh consent

application alongwith the consent to operate fee. if found

 due. which may be on any account and that shall be paid by
' the industry and the industry would immediately submit the

|
e

=

consent application to the Board in the event of any change

- during the year in the raw material. quantity. quality of the

effluent, mode of discharge, treatment facilities etc.

Unit is not having g,n.m.rdlor set

' Complying
|

it el 7T, |

' Unit maintained 3 nos. re-circulation
‘ tanks.

" e
| Unit is a suumnu plant and df[‘t.dd\'

obtained the CTO for the same
jprnduct l.e. Gatka, Sand and Bajri
etc. |

. The officer/official of the Board shall reserve the right to

| access for the inspection.of the industry in connection with

the various process and the treatment facilities. The consent
Lo operate is subject to review by the Board at any time.

= = 1
Unit inspected by the joint committee
to verify the compliances.




12 | Permissible limits for any pollutants memig' the TLmt maintained 03 nos. re-circulation |
s , consent  to operate order should not e the | | tanks and no discharge found.
| concentration permitted in the effluent by the Board. S o S
13 | The industry shall pay the balance fee. in case it is found Unit deposited CTO fees upto
| due from the industry at any time later on. 31.03.2026. © |
14 It the industry fails to adhere 1o any v of the conditions of Deficiencies still observed durmg '
this consent to operate order. the consent to operate so verification- _
' granlcd shall aulomalical]} lapSC, 1. Not mantaining twe rows of trees on l
the outer periphery.
2. Height of installed barricades along the I
outer periphery on 01 side 1s less than the
height of the highest tip of the coenveyor
belts which is not as per the notification |
JE : L= Y =l el = dci[@jlu\3 j_' —— -1
15 If the industry is closed temporarily at its own. they shall [ NA '
| inform the Board and obtain permission before restart of |
| the unit. ; ‘
16 The industry shall comply all the Directions/ | Same as mentioned at Sr. No. 14, |
|

| Rules/Instructions issued from time to time by the Board.

; bpeclf'c Conditions :

e

=

8

;Thal the unit shall not -u-pt-.ram any activity of

| crushing/pulverizing/ grinding in their plant.

stone

| Complying

| unit will cm_xi_};l_\_;ll the conditions of the l\ouﬁcalmn dated 10.03.2016 _:i __:_ _j“j___ i_’ o

|[Srno. |Condiions . |Staws

:i [ 1. ‘ Metalled road within the | premlses ; of the plant C omplylng__

| L s LA Mg L e R — onlarl
2 (rrct.n belt with 2 rows of trees on outer pmphtr\ Not Maintained

| - i

‘ < 8 Bdl ricade on the periphery to control dust emission \Io‘rl*ffompl\mg e s

! " and height of the barricade is not less than the height

'l | ofconveyer belt. B et o -

i 4. Provided 03 nos. of settling tank for recycling/re-use | | Complying [

- of the treated water upto 90% in the process.

ploclildee

|
|
i

| 6. ' AquuaIe APCM ' No
r?‘ | The screening plant furnished the data rcldtmg to the | (El;;l:ﬁfg'as rC]?}(;r_l-L_d_B\:_'\f‘Ilﬂ;l'l_g—
| | source and quantity of raw material procured and sold. | Department
| !
'8 " Having valid CTO Complying SR
i l =N = - —
r-‘T | Stored the raw material within the premises Complying .’
1 10 ' Unit has procured the material from the approved | Complying N

' mining lease holder.
| |
| 1L Regularly disposing the silt generating from the | Complying t
l screening plant for filling purposes. il 1
| 12. Adequate APCM for eco sensitive zone R o, o 5
B e e i Tt S iie afls_ USRS e i

mines from Haryana State.

That the unit shall purchase its legal material from the legal

[ As per report submitted h\_ m_mmg 1'
department unit found purchasing

Hon’ble Supreme Court of India. Punjab & Haryana Hi
Court, NGT. Environment Court or any ot_ht_:r court,

That the unit will comply the order/ direction issued by the

gh

raw material from legal source |
Complying |
|

before 90 days from the expiry of this CTO.

That the unit will apply for renewal of consent to operale

Unit a!rcad\
31.03.2026. o

obtained CTO ufa_lo‘ |

That the unit will comply with the all the Rules/ Regulations/
Acts/ Notification issued by CPCB/ HSPCB and MOEF&CC.

-

Same as mentioned at Sr. No. 14

' In case. any violations is found at any stage. then this CTO,
| granted, shall be revoked without giving show cause notice.

S0

Same as mentioned at Sr. No. 14

| Unit shall comply with the conditions of suspension orders

I Compl\lng

58




Dated:

D uf‘r\ - {‘“!2‘1

L

310

Lt ﬂ”f'

Inspecting Officer
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Annx R-17

IS 7 0

The Tehsildar, <7 5'33?';}?

Dastt. Panchkula.

Sub.:_Regarding the distance of proposed Washing Plant as per

dea il il WER

With due respect 1t s regarding the distance of the
proposed Washing Plant from various silling parameters mentioned

below 1n resfpect of the nc;}r.,;’ssi poundary of land beanng '<-’-24_;'T°§ - !’5 t_-({ {_E°
i 9}y g
Gellrsit, g1l 19

of M/s MAKALUX M/

64

SCREEMING PLANT ., pSevakdadre , Raiposxav (Pavehiudy |

‘or NOC/Consent from HSPCE.

worms for siing of Washing Plants as per notification dated 10-03-

0 16:-
Criteria. = 7 TDistance in | Actuat
Kilo moters Distance 1n
Kiio mueters
{. | Mimimum distance reqaired from | 0.25 f ) :
2 KM-

| the nearest Natonal Highway

' Minimum distance required from | 0 10 .

the Nearest State Highway

|

- e . e CRE TR RS LN AW A 1
|
i

' 3. | Minimum distance required from | 5.00

| AckEM .

the Nearest Metropolitan City

| Minimum distance required from | 0.25 ! b
2 : 3 i J K' M -
the Municipal limits of any town I

{ 3. | Minimum distance required from | 1.50 |

L

the Ncearest Town Abadi

Minimum distance ~quirce rom | .25 ; |
: [ | [:ﬁ' K. r1-
the Nearest Village Abadi e
7. | Minimum distance required from | 1.00 & & g, ..
the Nearest Tourist Complex
2 | Mmimum distance required from  0.20 : EE bk i

any land recorded as forest m 7 }( N ?
Government record [revenue or
Et’ort:sr department] except strip
ilorests!plamatinn along roads,

| - = . .
| canals, radlways lines and bunds

2d : A ™ N 1A% L=y,
s | Mmimum distance required {rom | 0.25
! - IV& B
Lapproved water supply scheme |
i d 4

= = SR = = P 1 P
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Annx R-18

e HARYANA STATE POLLUTION CONTROL Gt

e BOARD gik

Mg@”@@ SCO 116, Ist & IInd Floor, Sector 25, Panchkula v
3 Ph. 0172-2566286 Email:- hspcbropkl@gmail.com

E-mail: hspchb@hry.nic.in

No. HSPCB/Consent/ : 318505022PANCT028894313 Dated:03/10/2022

To.
M/s :Maha Luxmi Screening Plant
Village Manak Tabra Raipur Rani Trilokpur Road District Panchkula

Subject: Grant of consent to operate to M/s Maha Luxmi Screening Plant,

Please refer to your application no. 28894313 received on dated 2022-09-28 in
regional office Panchkula. With reference to your above application for consent to operate,M/s
Maha Luxmi Screening Plant is here by granted consent as per followin g specification/Terms
and conditions.

Consent Under BOTH

Period of consent 03/10/2022 - 31/03/2027
Industry Type Screening Plant
| Category ORANGE

| Investment(In Lakh) 41.150002
Total Land Area(Sq.| 8000.0

meter)
| Total Butltup Area(Sq.| 2500.0

meter)

Quantity of effluent

l. Trade 0.0 KL/Day =3
2. Domestic 2.0 KL/Day

Number of outlets 1.0

Mode of discharge

I. Domestic Septic Tank
2. Trade

Domestic Effluent Parameters

I NA 0

Trade Effluent Parameters

1. TSS 100 mg/l

Number of stacks l

Height of stack

1. NA 0

Emission parameters

1. NA |

Product Details

450 Metric Tonnes/day

| 1. Bajri Core Sand and
| Bolders

|
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Capacity of boiler

. NA ‘ Ton/hr

Type of Furnace

1. NA [0 NA

Type of Fuel

| Diesel 10.003 KL/day

Raw Material Details

River Gravels |450 Metric Tonnes/Day

Regional Officer, Panchkula
Haryana State Pollution Control Board.
Terms and conditions

I. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks cte. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2. The applicant/company shall comply with and carry out directive/orders issucd by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation ( including the change of any control
cquipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental lcakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment ctc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

&. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.

10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found duc. which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material.
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quantity, quality of the effluent, mode of discharge, treatment facilities etc.
I'l. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
I5. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

I. That the unit shall not operate any activity of stone crushing/pulverizing/ grinding in their
plant.
2. That the unit will comply all the conditions of the Notification dated 10.03.2016.
3. That the unit shall purchase its raw material from the legal mines only.
4. That the unit will comply the order/ direction issued by the Hon’ble Supreme Court of India,
Punjab & Haryana High Court, NGT, Environment Court or any other court.
5. That the unit will apply for renewal of consent to operate before 90 days from the expiry of
this CTO.
6. That the unit will comply with the all the Rules/ Regulations/ Acts/ Notification issued by
CPCB/ HSPCB and MOEF&CC.
7. In case, any violations is found at any stage, then this CTO, so granted, shall be revoked
without giving show cause notice.

Regional Officer, Panchkula
Haryana State Pollution Control Board.




Name of the unit:
Consent under:
Period of Consent:

1
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Both (Water/Air Act)
03/10/2022 to 31.03.2027

68
ANNEXURE-R- 19

M/s Maha Luxmi Screening Plant, Vill-Manak Tabra Trilokpur Road, Raipur Rani

Industry Type: Screening Plant
Category: Orange
oae: L 16.01.2024
' Sr.No | Terms and conditions of Consent to Operate Status of compliance

The applicants shall maintain good housekeeping both
within factory and in the premises. All hose pipelines
values, storage tanks etc. shall be leak proof. In plant
allowable pollutants levels, if specified by State Board
> .|_ should be met strictly.\

Maintained

"“The applicant/company shall comply with and carry out
directive/orders issued by the Board in this consent order at
 all subsequent times without negligence of his /its part. The
- applicant/company shall be liable for such legal action
| against him as per provision of the law/act in case of
violation of any order/directives. Issued at any time and or
non compliance of the terms and conditions of his consent
order.

' Complying

'Et_:_ap;:]icziiil' shall make an ap_}‘a_!i_caTb_n'i'—o_r grant of consent
| atleast 90 days before the date of expiry of this consent,

Unit had already obtained the CTO
upto 31.03.2027,

' Necessary fee as prescribed for obtaining renewal consent
shall be paid by the applicant along with the consent

__| application,

Unit deposited required CTO fees.

|

If due to any technological improvement or otherwise this
Board is of opinion that all or any of the conditions referred
to above required variation (including the change of any
control equipment either in whole or in part) this Board
shall after giving the applicant an opportunity of being
 heard vary all or such condition and there upon the
" applicant shall be bound to comply with the conditions so
varied.

' The industry shall provide adequate arrangement for
i fighting the accidental leakages, discharge of any pollutants
gas/liquids from the vessels, mechanical equipment etc.
which are likely to cause environment pollution.

NA

NA

8

=

10

| The iﬁdustr_v shall comply n:;i;c_pollua(ﬂ)n (Regulation and
control) Rules, 2000.

Unit is not having generator set ‘

direction/Rules/Instructions as may be issued by the

: ‘ The indiu;lry shall comply ol the
- MOEF/CPCB/HSPCB from time to time.
|

i [

,l "
' Complying

 The industry shall ensure that various characteristics of the
effluents remain within the tolerance limits as specified in
' EPA Standard and as amended from time to time and at no
| time the concentration of any characteristics should exceed
these limits for discharge.

: '-Maimained [ S T e <‘

The industry would immediately submit the revised
application to the Board in the event of any change in the
| raw material in process. mode of treatment/discharge of
effluent. In case of change of process at any stage during
the consent period, the industry shall submit fresh consent
application alongwith the consent to operate fee, if found
' due, which may be on any account and that shall be paid by

the industry and the industry would immediately submit the
' consent application to the Board in the event of any change
‘ during the year in the raw material, quantity, quality of the
| effluent, mode of discharge, treatment facilities etc.

Unit is a screening plant and already
obtained the CTO for the same
product ie. Gatka, Sand and Bajri
etc.
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]T"‘ '“The officer/official of the Board shall reserve the right to Unit inspected by the Joint Con@¥lttee ]
‘ access for the inspection of the industry in connection with to verify the compliance.
| the various process and the treatment facilities. The consent
| 1o operate is subject to review by the Board at any time.
12 | Permissible limits for any pollutants mentioned in the Unit not maintaining 03 no of |
consent to operate order should not exceed the recirculation tanks.
concentration permitted in the effluent by the Board.
13 The industry shall pay the balance fee. in case it is found Unit deposited CTO fees upto
due from the industry at any time later on. 31.03.2027.
14 [ If the induéfry fails to adhere to any of the conditions of Deficiencies still observed during
this consent to operate order, the consent to operate so inspection-
granted shall automatically lapse. 1.Not maintaining two rows of trees |
on the outer periphery.
2.Height of installed barricades along
the outer periphery is less
than the height of the highest tip of the
conveyor belts which is
not as per the notification dated
10.03.2016. .
3.Not maintaining the ramp inside the |
premises.
4 Not maintaining the 03 no. of re- |
| circulation  tanks.However  found
. e recirculating with 2 no of tanks.
15 If the industry is closed temporarily at its own, they shall NA
inform the Board and obtain permission before restart of
| the unit, . 2 RS atey — = . e
16 ' The industry shall comply all the Directions/ Same as mentioned at Sr. No. 14.
‘ | Rules/Instructions issued from time to time by the Board.
Specific Conditions :
i it ‘That the unit shall not operate any activity of stone Complying
. | crushing/pulverizing/ grinding in their plant. |
2 That the unit will comply all the conditions  of the Notification dated 10.03.2016
Srno. | Conditions E Status _ J
1. Metalled road within the premises of the plant. Non Complying
2. Green belt with 2 rows of trees on outer periphery | Not maintained |
| i Barricade on the periphery to control dust emission | Not maintained |
and hcight of the barricade is not less than the | [l
; | height of conveyer belt. o 1 ,
: [ 4, Provided 03 nos. of settling tank for recycling/re- | No as unit has found rLurc_u_lil_lﬁﬁé I
il ‘ use of the treated water upto 90% in the process. | water with 2 no of tanks only. | |
e |
‘ 6. Adequate APCM P e T M
i 7. The screening plant furnished the data relating to | Complying as reported by Mining | ‘
| the source and quantity of raw material procured | Department
ok = ‘and sold.
| | 8. ' Ila»mg valid CTO Compl_;/_ing .
19 ' \_lﬂrtd 1ht. raw material within the premises Comp];iﬁé _____ S |
10, Unit has procured the material from the approved | Complying - +
mining lease holder.
8 Regularly disposing the silt generating from the | Complying T '
| screening plant for filling purposes.
12, Adequate APCM for eco sensitive zone NA iR ey
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"T'hat the unit shall purchase its legal material from the legal | As per report submitted by mining |
mines from Haryana State. department unit found purchasing
S T Wi s e s Sl raw material from legal source

That the unit will comply the order/ direction issued by the | Complying

Hon'ble Supreme Court of India. Punjab & Haryana High |
Court, NGT, Environment Court or any other court. '

That the unit will apply for renewal of consent to operate | Unit a]rcad;'- obtained CTO upto
| before 90 days from the expiry of this CTO. 31.03.2027.

' That the unit will comply with the all the Rules/ Regulations/ | Same as mentioned at Sr. No. 14
Acts/ Notification issued by CPCB/ HSPCB and MOEF&CC. |

In case. any violations is found at any stage. then this CTO, so | Same as mentioned at Sr. No. 14
| granted. shall be revoked without giving show cause notice. !

4849

, (Lgv7;44-7<;1££3:

/ Inspecting Officer

'L_];'i:-’.",.'ly Commis: aner
Panchkuis
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Latitude: 30.601754

Longitude: 77.01172

Elevation: 351.24+13m

Accuracy:11.8m .

Time: 16-01-2024 16:59
abaluxmi
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